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1.BORROWER(S) NAME
2. OUTSTANDING AMOUNT

SR.
NO.
1. 1.Mr. Ratan Lal Sharma S/o Mr.

Bhagwati Prasad Sharma
(Borrower)
2. Mr. Bhagwati Prasad S/o Mr.
Moolchand Sharma (Co-Borrower)
3. Mrs. Rameshwari Devi W/o Mr.
Bhagwati Prasad Sharma
(Co-Borrower)
4. Mr. Surendra Kumar Sharma S/o
Mr. Bhagwati Prasad Sharma (Co-
Borrower)
5.Mr. Rivendra Kumar Sharma
S/o Mr. Bhagwati Prasad Sharma
(Co-Borrower)
LOAN ACCOUNT No.
LNMEJAP000125458 (Old)/
80300005814246 (New)
Rs.30,16,312/- (Rupees Thirty
Lakh Sixteen Thousand Three Hundred and Twelve Only) as on
23.02.2026 along with applicable future interest.

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8 (6) and9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public
in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the Constructive/physical possession of which has been taken by the Authorised Officer of Capri Global Capital Limited Secured
Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on dates below mentioned, for recovery of amount mentioned
below due to the Capri Global Capital Limited Secured Creditor from Borrower mentioned below. The reserve price, EMD amount and property
details mentioned below.

TERMS&CONDITIONSOFONLINEE-AUCTIONSALE:-
1.TheProperty is being sold on “AS ISWHERE IS,WHATEVERTHERE&WITHOUTRECOURSEBASIS”. As such sale iswithout any kind ofwarranties& indemnities.
2. Particulars of the property / assts (viz. extent &measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and
SecuredCreditor shall not be answerable for any error,misstatement or omission. Actual extant & dimensionsmaydiffer.
3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to
constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before
submission of bid/s.
4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service
providerM/S eProcurementTechnologies Limited,Ahmedabadwho shall arrange& coordinate the entire process of auction through the e-auction platform.
5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
provider shall not be held responsible for the internet connectivity, network problems, systemcrash own, power failure etc.
6. For details, help, procedure and online bidding on e-auction prospective biddersmay contact the Service ProviderM/S E-Procurement Technologies Ltd.Auction Tiger,
Ahmedabad (Contact no. 079-68136880/68136837),Mr. RamprasadSharmaMob. 800-002-3297/ 79-6120 0559. Email:ramprasad@auctiontiger.net,.
7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and
password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.
8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested
bidders throughDemandDraft/NEFT/RTGS in favor of "CapriGlobalCapital Limited"onor before 28.03.2026
9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards
EMD in a sealed cover addressed to the Authorized Officer, Capri Global Capital Limited Regional Office Plot No 13, 2nd floor, Pratap Nagar, Khatipura Road, Jaipur
latest by 03:00PMon28.03.2026The sealed cover should be super scribedwith “Bid for participating inE-AuctionSale- - in the LoanAccountNo. __________ (asmentioned
above) for property of “BorrowerName.”.
10.After expiry of the last date of submission of bids with EMD,Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who
have quoted their bids over and above the reserve price and paid the specifiedEMDwith theSecuredCreditor) to the service providerM/S eProcurementTechnologies Limited
to enable them to allowonly those bidders to participate in the online inter-se bidding /auction proceedings at the date and timementioned inE-AuctionSaleNotice.
11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited
extension of “10”minutes each, i.e. the end timeof e- auction shall be automatically extended by 10Minutes each time if bid ismadewithin 10minutes from the last extension.
12. Bids oncemade shall not be cancelled orwithdrawn.All bidsmade from the user id given to bidderwill be deemed to have beenmadeby himalone.
13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BYE-Mail both to theAuthorised Officer, Capri
Global Capital Limited, Regional Office Office/ Plot No 13, 2nd floor, Pratap Nagar, Khatipura Road, Jaipur and the Service Provider for getting declared as successful
bidder in theE-AuctionSale proceedings.
14. The successful bidder shall deposit 25% of the bid amount (including EMD) within 24 hour of the sale, being knocked down in his favour and balance 75% of bid amount
within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouringCapri Global Capital Limited.
15. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount
already paid (includingEMD)will be forfeited and the propertywill be again put to sale.
16.At the request of the successful bidder, theAuthorisedOfficer in his absolute discretionmay grant further time inwriting, for depositing the balance of the bid amount.
17. TheSuccessful Bidder shall pay 1%of Sale price towardsTDS (out of Sale proceeds) (if applicable) and submit TDS certificate to theAuthorised officer and the deposit the
entire amount of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within
such other extended timeas deemed fit by theAuthorisedOfficer, fallingwhich the earnest deposit will be forfeited.
18. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate.
Bids shall bemade taking into consideration of all the statutory dues pertaining to the property.
19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the
necessary proof in respect of payment of all taxes / charges.
20.Applicable legal charges for conveyance, stampduty, registration charges and other incidental charges shall be borne by the auction purchaser.
21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
postponed to a later date before 30 days from the scheduled date of sale, it will be displayed on thewebsite of the service provider.
22.The decision of theAuthorisedOfficer is final, binding and unquestionable.
23.All bidderswho submitted the bids, shall be deemed to have read and understood the termsand conditions of theE-AuctionSale and be bound by them.
24.Movable item (if any) is lying in the property is not offeredwith this sale
25. For further details and queries, contact Authorised Officer, Capri Global Capital Limited: Mr. Jitender Singh Mobile No. 9983291777, Mr. Ajeet Kumar Mo. No.
9910198552.
26. This publication is also 30 (Thirty) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and 9 (1) of Security Interest
(Enforcement) Rules 2002, about holding of auction sale on the abovementioned date / place.

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Capital Limited Secured Creditor's website i.e. www. Capriglobal.in/auction/

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Capital
Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such cases.
In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power
supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

Place : RAJASTHAN Date : 25-FEB-2026 Sd/- (Authorised Officer) Capri Global Capital Ltd.

1. DATE & TIME OF E-AUCTION
2. LAST DATE OF SUBMISSION
OF EMD
3. DATE & TIME OF THE
PROPERTY INSPECTION
1. E-AUCTION DATE:
30.03.2026 (Between 3:00 P.M.
to 4:00 P.M.)
2. LAST DATE OF SUBMISSION
OF EMD WITH KYC: 28.03.2026
3. DATE OF INSPECTION:
27.03.2026

RESERVE PRICE FOR
PROPERTY 1:
Rs.13,40,000/- (Rupees
Thirteen Lakh Forty
Thousand Only).
EARNEST MONEY DEPOSIT:
Rs.1,34,000/- (Rupees One
Lakh Thirty Four Thousand
Only)

INCREMENTAL VALUE: Rs. 10,000/- (Rupees Ten
Thousand Only).
RESERVE PRICE FOR PROPERTY 2: Rs.11,50,000/-
(Rupees Eleven Lakh Fifty Thousand Only)
EARNEST MONEY DEPOSIT: Rs.1,15,000/-(Rupees One
Lakh Fifteen Thousand Only)
INCREMENTAL VALUE: Rs.10,000/- (Rupees Ten
Thousand Only)

PROPERTY NO. 1 All Piece and Parcel of
Property, Area Admeasuring 157.66 Sq.
Yds. bearing Patta No. 47, Khasra No.
1165, Village and Gram Panchayat
Kundal, Panchayat Samiti and District
Dausa, Rajasthan 303325, Bounded as
Follows:, North: Land of Ram Narayan,
Jagdish South: Chowk, East: Self bada
West: CC Road,
PROPERTY NO. 2 All Piece and Parcel of
Plot/ Property, Area Admeasuring 183.33
Sq. Yds, bearing Patta No. 34, Khasra No.
1165, Missal No. 13/2021-22, Sankalp No.
02, Village Kundal, Panchayat and District
Dausa, Rajasthan 303325
Bounded as Follows: North: Common Way
South: Other's Plot, East: Open Bada of
Ramlal Upadhyay, West: Gali then House
of Manphul Upadhyay

1. RESERVE PRICE
2. EMD OF THE PROPERTY
3. INCREMENTAL VALUE

DESCRIPTION OF THE
MORTGAGED PROPERTY

APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]
Sale notice for sale of immovable properties

Registered & Corporate Office:- 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
Lower Parel, Mumbai-400013
Circle Office :- 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060

CAPRI GLOBAL CAPITAL LIMITED

2. 1.Mr. Sunil Kumar Saini S/o Mr.
Ramniwas Saini (Borrower)
2. Mrs. Meenu Saini W/o Mr. Sunil
Kumar Saini (Co-Borrower)
3. Mr. Vinay Kumar Saini S/o Mr.
Ramniwas Saini (Co-Borrower)
4.Mr. Rakesh Kumar Saini S/o Mr.
Ramniwas Saini (Co-Borrower)
5. M/s Maa Parwati Traders
Through its Proprietor
(Co-Borrower)
6. Mr. Pawan Kumar Saini
S/o. Mr.Ramniwas Son (Guarantor )
LOAN ACCOUNT No. LNMECWR000127202 (Old)/ 80300005575354 (New)
Rs. 24,88,325/- (Rupees Twenty Four Lakh Eighty Eight Thousand Three Hundred and Twenty Five

Only) as on 24.02.2026 along with applicable future interest.

1. E-AUCTION DATE:
30.03.2026 (Between 3:00 P.M.
to 4:00 P.M.)
2. LAST DATE OF SUBMISSION
OF EMD WITH KYC: 28.03.2026
3. DATE OF INSPECTION:
27.03.2026

RESERVE PRICE:
Rs. 24,90,000/- (Rupees
Twenty Four Lakh Ninety
Thousand Only).
EARNEST MONEY DEPOSIT:
Rs. 2,49,000/-(Rupees Two
Lakh Forty Nine Thousand
Only)
INCREMENTAL VALUE: Rs.
20,000/- (Rupees Twenty
Thousand Only).

All that piece and parcel of property having
land and building being a residential Plot A,
land area admeasuring 60. Sq. Yards,
bearing Patta No. 245, situated at Gogaji ki
Dhani, Ward No.19, Nimani Mohalla,
Purana Bazar, College Road, Tehsil -
Chirawa, District - Jhunjhunu, Rajasthan -
333026, Bounded As: East By: Common
Road, West By: Other Shop, North By:
Common Road, South By: House of Shri
Subhash Sharma

Possession Notice
Whereas, IIFL-HFL, under the provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002) ("said Act") and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 ("said Rules") issued a demand notice calling upon the borrower/co-borrower, guarantors, mortgagors to repay the
amount, details of which are mentioned in the table below.
And whereas subsequently, IIFL-HFL has vide Assignment Agreement dated 29-Sep-2025 assigned all its rights, title, interest and benefits in
respect of the debts due and payable by the borrower/guarantor(s)/mortgagor(s) arising out of the facilities advanced by IIFL-HFL, Bank to bor-
rower/ guarantor(s) alongwith the underlying Immovable Property to Asset Reconstruction Company (India) Limited acting in its capacity as Trustee
of Arcil Arcil - Trust -2026 - 010 ("Arcil") for the benefit of the holders of Security Receipts. Therefore, in view of the said assignment, Arcil now
stands substituted in the place of IIFL-HFL and Arcil shall be entitled to institute/continue all and any proceedings against the borrower/
guarantor(s)/mortgagor(s) and to enforce the rights and benefits under the financial documents including the enforcement of guarantee and secu-
rity interest executed and created by the borrower/guarantor(s)/mortgagor(s) for the financial facilities availed by them. The borrower/ guarantor(s)/
mortgagor(s) having failed to repay the said amounts, notice is hereby given to the borrower/guarantor(s)/mortgagor(s) in particular and the pub-
lic in general that the undersigned being the Authorized Officer of Arcil has taken possession of the underlying Immovable Property described here-
in below in exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of the said Act read with Rule 8 of the said Rules on "AS
IS WHERE IS & WHATEVER THERE IS BASIS" on the date mentioned below.

Description of the Secured Asset (Immovable Property) Total Outstanding Dues Date of
Demand
Notice

Date of
Posse
ssion

Name of the Borrower
(s)/Co-Borrower(s)
Mr. Sukha Singh Mrs.

Paramjeet Singh Diary Farm
(Prospect No IL10461116)

Patta No 88, Book No 302, Ward No 03 4z, 3 Y Ganganagar, Sri
Ganganagar, Rajasthan, 335001 Area Admeasuring (In Sq. Ft.):
Property Type: Land_Area, Built_Up_Area,Carpet_Area Property
Area: 1200.00, 440.00,352.00

Rs.318737/- Rupees Three
Lakh Eighteen Thousand
Seven Hundred Thirty

Seven Only
20/02/
2026

06-10-
2025

The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are hereby cautioned that Arcil is in the lawful possession of the
Immovable Property mentioned above and under Section 13(13) of the SARFAESI Act, 2002, the borrower/guarantor(s)/mortgagor(s) or any person
whatsoever, shall after receipt of this notice not transfer by way of sale, lease or otherwise deal with/ alienate the Immovable Property, without prior
written consent of Arcil and any dealings with the Immovable Property will be subject to the charge of Arcil for the amount as mentioned above along
with future interest at the contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc.
The borrowers'/guarantors'/mortgagors' attention is invited to the provisions of the Sub-Section (8) of Section 13 of the said Act, in respect of time
available to redeem the above-mentioned Immovable Property.
Place: Jaipur,Date: 25-02-2026 Sd/- Authorised Officer, Asset Reconstruction Company (India) Ltd (In capacity as Trustee)

Registered Office: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai-400028. Tel: +91 2266581300. Website: www.arcil.co.in
ASSET RECONSTRUCTION COMPANY (INDIA) LTD. CIN No.-U65999MH2002PLC134884

PUBLIC NOTICE

Name of person: - Aditya PatelDesignation: - Authorized Signatory
Khaba Renewable Energy Private LimitedContact No.- +91 89562 68260

Khaba Renewable Energy Private Limited-Construction work of220 K.V. Single Circuit Transmission Line Upto 765/400/220 K.V. PGCILFatehgarh-III Powergrid Sub-Station, Barmer, Jaisalmer, Rajasthanhasbeencompleted. The 220 KV Transmission Line will be generated at any timeon/after25-02-2026.The line passes through and between the following villages, towns,cities and village located near them in the district Barmer and Jaisalmer,Rajasthanstate.
Sr. No1.2.3.4.5.6.7.8.

Tehsil/TalukSheoFatehgarhSheoSheoFatehgarhSheoFatehgarhFatehgarh

DistrictBarmerJaisalmerBarmerBarmerJaisalmerBarmerJaisalmerJaisalmer

Name of the VillagesMati ka GolMandaiBariyada/BariyaraKhudalNeembaBohrasarKabirsarSawata parBe aware that it is dangerous to come directly or indirectly near to the linedue to very high voltage transmission. Therefore, by this notice, the generalis informed that any person should stay away from the towers and electricalwires of the above transmission side. Prior approval is mandatory for anyconstruction work on either side of the transmission path. Violation of therulesmay result in action under the Indian Electricity Act 2003With LatestAmendments, also Khaba Renewable Energy Private Limited will not beresponsible foranyaccidentoccursdue toviolationof this rules.

Jaipur Jaipur


